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MINISTRY OF ENVIRONMENT AND FORESTS
New Delhi, the 27th January, 2010

SO 19UE)}— WHEREAS, the Sultaapus National Park (sbout 15 km from Gurgaon and
about 45 km from Delhi) s important and keown for agquaic svifiuna where about 30,000
birds belongiog to about 250 species Yave been listed in this park durng winters and the
important bieds visiting this park are Pelicans, Cormonants, Tlerons, Fgrets, Storks,
Flamingoes, Geese, Ducis, etc, »

AND WHEREAS, a number of territcnal birds of Indian ongin stay here the year round;
breeding of Sams, Crance and the Raze Black Necked Stork have been recorded in this park
and as regards biodiversity of this Naticnal Park, the Pora of this area is represented by semi
arid vepetation outside it, and » typical aquatic vegeration of the lakes in plains of North
Traclia;

AND WHEREAS, it 1s necessaty 1o cotserve and protect the atea up to five kilometess
trom the boundary of the protecied arca of Sultanpur National Park as Eco-sensitive Zane
from ceological and environmiental point of view;

AND WHEREAS, a draft notficanon under sub-section (1) and clauses (v) and {xiv) of sub

section (2) of section 3 of the Eovironsnent (Protection) Act, 1986 (29 of 1986) was
published in the Gazete of India, Eximordinary, vide nosfication of the Government of
India in the Ministry of Favironment and Forests, vide number $.0O. No. 364 (1, dated the
29" January 2009, as required under subercle (3) of rule 5 of the Enviroament (Protecuon)
Rules, 1986, invinng objections and suggestons frore 2l pereons Lkedy to be affected
thereby, within a penod of sixty days from the date on which copies of the Gazette
contamning the said notification wese made svalable to the public;

AND WHEREAS, copies of the Guzette contmng the said nosfication were made
wvailable to the public o the 297 January 2009,

AND WHEREAS, all objections and suggestions received i response to the said deaft
noahcaton have been duly considesed by the Cemnl Governmens,

NOW, THERFFORL, in cwerrise of the powers conferred by sub section (1) and dauses
(v) and {xiv} of sub - section (2} of secrion 3 of the Eovironment (Procection) Ac, 1986 (29
of 1986) read wath sub-rule (3) of nube § of the Envionment Protecton) Rules, 1986, the
Cenrral Government hereby notfies the ares up to frve kalosuetess from the boundary of the
protected area of Sultanpur National Fark in he Stare of Harvaca { as shown in the map
annexed to this notificanon as Aanexure], s the Ecosensiave Zone [heremn after called as
the Eco-sensitive Zone), narncly:

2. Boundaries of Eco-sensitive Zone. = (1) The said Feo sensinve fone i the area up to
five kilometers from the boundary of the srotected area of Sultanpur Narional Park situated
i the Gurgaon Distnct of Harvana berween 287 24 00" 1o 297 32 00" North latitude and
between 76" 48" 00" to 76" 55 (0" Fas: longirude,

(2) The map of the Fco-scnsinive Zone s at Annexure and the list of the villages falling
within five kilometers distance o the b(nmdury of Sulmnpur Manonal Pask in the Feo-
sensitive Zone are as follows, namely.
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Mankraula, [hanjraula, Moharnnedpur, Path, Dhanawas, Wazirpr, Dhmi.‘ lhmmgu

Stkhawala; Ghari Hamsru, Tughlakpur, Daya Bihar, Salawas, lgbalpus, Saidpur, Khaintawas,
Hamarpur, Chandu, Omnagar, Bidhers, Sulanpur, Harsinghwali, Dhani Mirchiwali [Jhani,
Sudhrana Barmripur.

{3) All activities in the Sultanpus Nagonal Pack are being governed by the provisions of the
Wildlife (Protection) Act, 1972 (33 of 1472)

3. Zonal Master Plan for the Eco-scasitive Zone: -

(1

{2)

(3)

(4)

(5)
16)

{7y
{R)
(%)

(10

{11}

(12)

A Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State
Government within & perid of onc year from rthe date of publication of this
notification in the Official Gazette and approved by the Ministry of Environment
and Forests, Government of India,

The Zonal Master Plan shall be peepared with the involvernent of all concemed State
Departments of Fraronment, Forest, Ueban Developraent, Toursm, Manicipal
Department, lmgation and PWD  Buildings &Roads) Department, Revenue
Department  and  Harvana  Stae Polltion  Control  Board  for inteprating
environmental and ecological considemtions inm it

The Zonal Master plan shall provide for restoration of denuded areas, conservation
of existing water bodies, manageraent of catchment areas, watershed management,
groundwater management, soil and modsture conservanon, needs of local COmTLity
and such other aspects of the ecology and environment that need arention.

The Zonal Master Plan shall denwarcate all the existing and proposed urban
sertdements, village setdements, types and kinds of forests, agricultural areas, fertile
lands, green’ areas, horticultural aseas, orchaeds, lakes and other water bodi.s,

It shall exempe all canals and druinsge works.

No change of land use from green uses such us orchards, hortico aee arcas,
agriculture parks and othess like places 1o pon green uses shall be permitted in the
Zonal Master Plan, cxcept that stricdy limited conversion of agriculrural lands maybe
permitted 1o meet the residental veeds of the existing local residents topether with
natural growth af the existing local populatons, improvement of roads and bridges
mfrastructure, construction of public unlity or community buildings withoor the
prior approval of the State Government

The planned utbanisanon proposed i the development plans shall be approved by
the State Govesnment for the respective controlled areas.

The Zonal Master Plan shall be a reference document for the State Level Monitoring
Committee for any decision 0 be mken by them including consideration for
relaxation. :

The Zonal Master Plan shall indicate messures and ly down stipulations for
regulanion of traffic.

Pending the prepamation of the Zonal Master Plan for Eco sensitive Zone and
approval thereof by the Ministry of Eavironment and Porests all new constructions
shall_be_allowed osly after the praposals are-scrutinized and approved by the
Monitoning Committee as referred in paragraph 5.

Theze shall be no consequental reduction in Forest ares, Green area and Agricultural
arca.

The Sure Government shall prescrbe addional mensures, if necessary, it

furtherance of the objecaves and for giving cffect 1o the provisions of this
notification.

4. Regulated or restrictive activities in the Eco-sensitive Zone: - The following
acavites in the Ecosensitive Zone shall be regulated in the manner provided berein,
namely:-
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